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^hri Hup Chand
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Union of India & Ors.
• • spondents

Hon'ble Shri J.P. Shanna, .'.bmber (j)

Por the Applicant
Por the Respondents -.^nri v.P. Sharma

...Shri K.K Patel
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BV HCWBl^ SHai l.p. (j,

Tbe ^plieant, .Hri Hup c,and h„s PUed this application
assailing his non appointment on co^assionata ground because
of the death of his father, Shri Dalip Singh Vadav in J^uary.

The ^puaant. as stated, „as born in ige, and „as

of the ^plicant having predeceased the father. it is also

iikram was given some ^pointment in October, 1933
conihTensurats with hie j..w^th his educational qualifications, but that

"""• "• •" £Sa'.l:..
eonpassionate appointiuent given to his hr +hy v«n xo his brother because of his
1' :3S educational oualifir ;gt io,r-.c-q ifications was not befitting the tradition
of the applicant's fanilv Tha ^ iomily. Tne ^pUoant, therefore, passed the
digh School Sxamination and then desired th 1 •

icn aesired that instead of his
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brother, he be the coe,passlonete appciotmerrt.

2. respondents opposed the application on the ground
that the reguest tor «„passiooate ^p.i.tsp^ i^ ,g,,tessi,
delayeo and is stale. Fur+h...Further one of the brothers of the

»• ™ h........
was only of the mai.ntenance of the c.,rri

carriage and wagones in
the carriage and wagons department.

'rt this stage, the learned counsel for the applicant
-ferred to the authority ah,.«d with the application
of Angoori De.i . ,3.

de.ided by the Principal Bench on 4.1.1991. yy^piicant .2.
Dull Chand in that reported case died m1971 and the Bench'
ordered that the case of the applicant be also consKt'red.

"•P. Sharma. iearneo counsel for the ^plicant,
therefore, argued that since the .spondents denied having
received any representation or application from the ^pUcant
for compassionate ^point„«nt. so adirection be issued to

pondents to consider the request of the applicant in
that light. The learned counsel for +h«ounsei for the rrspondents, hov^v.r,
maintains that the present off-r .otfc^r of appointment was given to
the brother, vikram and he did not ioin Tho i

" « nox join. The learred counsel

for the applicant reiterates the st;,nd +h cvf •dt-s xne stand that since that post
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was of Safaiwala, the traditions of the family conpelled the

brother of the applicant not ,to perform that job, though

there was no specific refusal from his <iide .

5. In view of the above, the present application is disposed

of with the direction that the applicant shall make a

representation to the respondents to consider his case for

compassionate appointment in the light of the decided

authority within a period of six months from the date the

representation is received by the respondents from the

^plicant> The application is disposed of accordingly.

Costs easy,

(J .P , SHAtiVjA)
(J)
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